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INTRODUCTION 

KY 

1, the Chairman of the Public Accounts Commuttee having been authoris 

ed by the Commuttee शा 8 behalf present this their sixteenth Report on the 
Appropriation Accounts/Finance Accounts of the Haryana Government for 

the year 1976 77 andthe Report of the Comptroller and Auditor General of India 

for the year 1977 78 relating to the Industres Department 

The Commuittee exanuned the representatives of various Departments 1n 

connection with the Appropriation Accounts/Finance Accounts of the Haryana 

Government for the year 1976 77 The Commuttee also took up examina 
tion of the materal relating to Industries Department icluded गा the Report 

of the Comptroller and Auditor General of India for the year 1977 78 as it 
contamed certain serious regularities After exanmumng the representatives 

of the Department, the Commuttee have framed this special Report 

A bref record of the proceedings of the meetings of the Committee has 

been kept ता the Haryana Vidhan Sabha Secretariat 

A statement showing the various outstanding paragraphs of the various 

reports of the Committee has been appended at theend of this report as an 
annexure 

The Commuittee place on record their appreciation of the valuable assis- 
tance given by the Accountant General, Haryana and lus staff, and the Finance 
Department The Committee are thankful to the representatives of the Indus- 
tries Department who appeared before the Commuittee 1 connection with the 
examination of the aforesaid paragraphs and also to the Secretary Haryana 
Vidhan Sabha and his officers and staff for the whole hearted co operation and 
assistance given by them 

KANWAL SINGH 
Chandigarh 

The 27th February 1980 
Chairman
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uie जी] पै0ठ ¢ ये ot 1, 9 1, ] 32 है ह। 
जीव 0 उइ जज है है 2 ही 1 (व 
हा, रे वे 1r (1 4 1 1 
जात ए8555 OVER! VOTED GRANTS/ CHARGED APPROAPURINAI'EUIIOI\iJS 

fr tebg 1 o 1. | ' 1 1] 
पा (४7.1: Cases of excesses over voted grants/charged apprlop1-J1Laf:1lon“1..nl Dfiejuv”'elnllue 

orfion and’Capitdl Portion for the year 1976 77 requirng, regulanlsJatlon;by 
गा thé~ Legislature 1n accordance with the provisions of Article 20,5Jof“theb“CHo’n)stl 
I ttution are:detailed belowr — T ( 1 हावी Ll इन) 
प्र उन जो रॉ ठप एप है || - J AL नि छिज n 120 उन 10 1 0 JlExcesses over voted Grants ! 2. 0 6 N A 11011 ही 

o bre ¢ पा [2 जाए 
14... जहां 1 10 उषा e fegom 

£ 13 o 
Sr Particulars Omngnal Supplementary Total Expenditure "1 Bxcéss? 
No of grant grant grant grant 

g g bie o1 wnie o R e ) Rk, i R (& पका पा eloiah v, उप पक s ude ulg Doaigiggoy 5 ab brutZsr 2 01 | 3,0 Ly वेज 14 है 3 i3 a0 1 0 oomsiss sor 
Revenue Portion 'V /st विद पाए! iy 

1 8 Buldings & 
V1r12 Roads; 511121245343 00,,,18370 700, 142903000 , 1०08 ot 42069 flzfipl 1?‘&:’oc”m/n\&ellfa‘rlen“b‘j लोग हव G R छा 4 1/ पाता g1 earard 3052 जात Rehabilite व | उ 0 वा. | त!) 10 पक e 2210 यू ol (30 हा. MuGationfl तर 27125840511 1 5184740 1 L3223 10 580, ;3243794 A7 364 
o b g Ko b J उपाए 2 s/ i omorm दर 9y जि या f पीड़ा शििपर्ा किक oy vi1s 101009 

पिया g0 biocsard ragvirHoudr 
3 8—Buildings aud 

Roads 75895430 46281170 122176600 124959529 27 82 929 
<t nuersnt अधि वे पद विवि g हवा ) 2 [ 1 cF I 2 o mur s o1 V4L पु पा  shiedur o 1§ “g\e{d JAppr?p«’qugm 1 V1) cive लि ] D Ic] 281 

Revenue Portion — पथ था दो 0] 

1 g{"ratlvr—oJe@ue‘ Admims. o birg yDiedue 1o 1auo nh 

0. आए! 140 4ििफका हि sintogsen(l o A जा. तरस 1113: पांव Portion, Mmomn n Ii“llh sl ')rf1* fdI’r},ga"no[n 1oUriac 031 gogir267 1031 000 /11 9.81 032 32 LI जवां दि न पक 
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aipifure yi} 8 00 000 600000 1400 000 1400500 20 rrrvén g हु > 
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The Commitiee feel very strongly about the continued occurrence of cases 
of excesses over grants/appropriation- ;In this connection, they woru]d e e 10 
mvite attention to thewr observations contamned पा para 4 of their 1 port 

“icaid recommend that thec Fiance Department should take effective steps to avod 
ther recorrence - ¢ 

ol 
Sub]ecoq tt';o the alfi?vvleohobservatl')o‘hs,)l फिट Commitfee recommefid thgt the 

53 excess 23?” diture mdicated above may (0 regularised by the Legislatare under 
Aiticle 205 of ‘the Constitutron of India * T¢ op 2y एल 

INDUSTRIES 

< }’arralgraphuB “1{\—“Subsm’yr पेन setting upc' ‘ndistrial umits th selected backwdrd cFeas 

2 The Government of पिता _fipofiusore ली ठग 8 scheme of 10 
darpericent ; subsidy (rased to 15 per;cent from 15 M; 3) on flJf ed caprtal 

mvestment, comlpnsmg Jlandd दाता बीत plarit'"Hod सपविकिपिडिएं (077 new 

Ny
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mndustrial units set up पा. selected backward districts/areas of the State 

Industrial units on whose setting up  effective steps’ were taken on or after 

1st October 1970 were to 06 considered new The term effective steps’ 

denoted one' or’ moré ' of such !steps 85 paymng up of 60 per cent of the capital 

issued construction of a substantial part of tle factory building and placing 

firm orders for a substantial part of the plant and machmery Umnits which 

Jemste’d prior to 1st Octobet!1970 were eligible to the subsidy. if thewr fixed 

Yoapital investment’ was'increased by not léss than 25 per cent (10 per cent 

from Ist January 1977) the sibsidy bemnz admussible on the: additional 

fixed capital nvestment The maximum amount of subsidy available to 

a unit was Rs 5 lakhs (Rs 15 lakhs on’ investments made on or after Ist 

March 1973, , 11 - 
4 14 ! " n 

! f 

| P 

| The scheme was 1nitially made applicable to Mohimndergarh district 

(re orgamsed 1nto Mohindergarh and Bhiwani districts 1n December 1972) 

and oxtended to five blocks 17 Hissar district and three blocks पा Jind dis 

trict from 28th February 1974 10 ot i 

oy 
1 

( 
< i 

The disbursing ag‘t;ncws”L 41z {he Darectorate of  Industries and the State 

Fmancial Corporation when authonsed m thus behalf by the State Govern 

,ment were to disburse subsidy on the basis of the prior sanction of State 

Level Committee comprismg the Directorrof Industries Haryana the Deputy 

Secretary to Government Haryana,(Fm)ance) and the Managing Director of 

the Haryana Financial Corporatiofl 
1 

it 1 3 7 \ 1 रद शक 1 ) 1 i 

A sum of Rs 132 41 ही (amount withdrawn from treasury was 

Rs 151 63* lakhs) was spent on payment of subsidy during 197475 to 

1977 78 as under — ता 

, . Amount of subady एम by Cisbursng apeReR न Amount of subsidy paid by disbursing agencies ! 

| P 
~ 

Year Amount Directorate Haryana Total Amount of 

drawn from of ' "¢ ! Financial subsidy e 

. ) treasury” ¢ ' Industries (srCorporation leased by the 
Government 

I ~t 
( दिए ही हे G0 ul? J +Glou u o3 1t0hfe lIIlSdtatlan 

. Goyernment 

11 ही । o SR TR 5} [ o Y § o 

“!fl‘bu# एज वि e 1 (पा [8७ ऐ प्पूप) , ९११० जे» 

"कि Ly, द 21 26 198 ! 057 5 55 9 
! £l Rt T L हक 6 B Loy दाग 3 

tOh975%6 1110032 087 3 231 ' 22T - . 550. « 7 6l¥ 
3 3 h 

1197677 1 vo . 5132,, . 1684 140 16 5700 , 896 
kPG 10 ४. N - ' हि 

१ 1977 78 46 97 274, e | 64367 , 9466 
__,___‘,_—-——-————"—___—_—'——d_—_A 2 

पाला '» ७५ 15163,1,,5779 7462 13241 11123 

EL lo fL. - ‘[\w 1 हार जज 1 (3 पद 2 Y 
1t T LT 1 y 
भा 7 | The, number of umts assisted and tlhe‘anitjfolunt' of assistance given 1n each 

- 1 lell [ ! 
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district were 85 under - i . 
1 Pt ) r 

District 1 Ny Subsidy paid Percentage of subsidy 
o naid 1n each district 

' Number of Amount to, the, total amount, 
| 1 v units + (in lakhs of , ~subsidy pad 

‘ । rrupees) | 1 
दर 1. ¢ a 4 के. व | _ L 0 \ 

Bhiwam 28 35 27 271, , 1 

Hissar 52 5745 « v थ3 ९ ५ 

Jnd ot o1 14 + 3312 , 25, पा 
re ; - ¢ 31 

Mohindergarh 9 6 57 ; R | थक 
} 

Y Total « ! 103 132 41 Lo { 
i 

. Mention was made about some aspects of the scheme 1 paragraph 
75, of the Audit:Report for the year 1976 77 (Civil) , Further points noticed 
पा. test audit of the records (July/August'1978) are given 10 the ;succeeding 
paragraphs ! ¢ e ' 

o’ | दर 

(@) Incorrect computanion of fixed capital investment qualifymg for subsidy 

() An industrial पाएं ता Buiwam: claimed iter alia  subsidy on plant 
and machmery valuing Rs 66 80 lakhs (investment upto 28th February 
1973 Rs 16 26 lakhs 1nvestment after 28th Febiuary 1973. Rs 50 54 lakhs) 

It was-seen during audit however that the investment on plant and machmery 
certified by the Chartered Accountant was only Rs 4334 lakhs but thg 
umt had wrongly shown the value of the machinery 85 Rs 66 80 lakhs by 
including the value of machmery purchased on deferred payment 98515 
(Rs 2296 lakhs) twice over Nevertheless the claim for subsidy on the 
basis of investment of Rs 66 80 lakhs was admuitted by the State Level 
Commuittee and payment sanctioned in January 1977 and disbursed ता June 
1977 on that basis resulting in excess payment of Rs '3 13 lakhs (1'¢ 10 per 
cent of Rs 6 18 lakhs p/us 15 per cent of Rs 16 78 lakhs) P 

I 

() Two industiral umts (A and B) पा Hissar purchased machmery 
valung Rs 823 lakhs and Rs 296 lakhs on hire purchase basis The 
amount payable to the hire purchase agency was as under — P 

Unit Cost of Interest Insurance  Total 31 
machinery amount 

) payable,tfo 
the hire 
purchase, 

(I agency ( 

¥ f i I8 bn(; 

(In lakhs of rupees) 
P 1 1 दर 1 1 छा A) 

नि . 8 23 4 22 0 40 12 85 
! I हक 

B 2 96 110 014 51420 
2 

Accordmg to the Government of India’s instructions, subsidy could 
be allowed 1n advance to small scale industrial units on the basic, value of 

4 “‘_"_\\h
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assets acquired on hire purchase basis The State Level, Commuttee 0१0 

ever, allowed (January 1977 and February 1978) subsidy on the total amount 

pavablé® to’ the घट purchase agency | mncluding interest/insurance 1nstead | of; 

on the' basic value of the machinery only As a -result of mnclusion of the 

expenditure” छाए mterest and msurance charges which 15 of a revenue nature 

and W4s not!td ' be ncluded 1n‘tcapital 1nvestment qualifying for subsidy 

sums of Rs 069 lakh (15 pers cent of Rs 462 lakhs) and Rs 019 lakh 

(15 per cent of Rs 124ylakhs) were excess paid to the umts A and B 

respectively - 4z 0: 7111 दर 

(b) Inadmussible subsidy "t V¢ . 11 2111 

() An 4hdustrial unit n Hissar district which had taken effectve 

steps on 23rd February 1971 forits setting up and gone 100. production on ! 

6th June 1971 was allowed ता. January 1976 a subsidy of Rs 5;lakhs; (e, 

the maximum amount admussible to units which had taken effective steps 

before Ist March 1973) on aftotal fixed'l capital 1nvestment of Rs T 90 96 
< — — - 

पिनिणि फल जा o0 Y एक e 113 5.1 हाथ 01] 

L22iAfter' the 1ssue of! orders of the Governmentof India j1n,November 1976 

providing’“fot’ payment of enhanced rate *of Isubsidysat 15{per; cent, (subject, 

toa hmitof Rs 15 lakhs) on mvestments made on or after 15. March 1973, 

by umts, which had taken effective steps pnor (0 that date for seting up 

the uhits' the \umt put पा ‘claim forsadditional ssubsidy on, the ,basis of am 

mvestment of Rs 96 15 lakhs The State Level Commuttee allowed 1n 

January” 1977%a’ further subsidy'of Rs ॥ 6 311¢lakhs by (a) breaking, एफ) the 

totall fiv;estmenmt of Rs 9615 lakhs 1nto )(@)**1nvestmenti made upto ; 28th 

February 1973 २४ 5404 lakhs) land: (u) investment made on jor ; after 1st 

March 1973 (Rs 42 11 lakhs) and (b) allowng subsidy at the rate of 10 

per’ (टाई on 1nvestment made upto + 28th February 19730 (९५ 5 00,lakhs 

maxitiuim) 'plus 15 per cent on investmentmade on_or after 1st March,1973, 
-3 (R's (6:31(lakhs) ¢ ~» एप 2 30311 जा. एल का हद i 111) 

# दी 950, कि TN 1 1 का हि] वकछा 1 / के 1] pubary 
जा 0 h छा 1 Pty | न 

|, .o The ,Government, of India had stlplulate/d 1tha.(t cases ka]rea;dy *deaided 

shouldnnot be, re opened  Nevertheless subsidy was allowed on'the'Tevise 

Liberalised basis even through the case had already been decided’ co"'nsfirderabl 

earier The additional subsidy ofs Rs 631 lakhs was thus ma’_d'mllsrs%bl}en\: 

vr.+(m) r An industrial पाएं in Hissar district was allowed ;10 March 

1975 a subsidy of Rs 0 23 lakh on fixed capital mvestment (Rs 2 26 lakhs) 

This unit purchased 1n April 1975 a generating sct at a cost of Rs 0 62 lakh 

The unit _claimed and was allowed पा February 1976 an additional subsidy 

of Rs '0 08 lakh on the basis of a total capital investment of Rs 3 07 lakhs 

mncluding *Rs 0 62 lakh on purchase of a generating set गा April 1975 As 

per mstructions (July 1975) of the Government of India where subsidy had 

already been sanctioned to an mndustrial umt fresh requests for grant of 

subsidy on the cost of generating sets were not 10 be entertamned  As sub 

sidy to thus पाए, had already been paid ता March 1975 additional subsidy 

(paid 1n February 1976) was not admussible 
¢ 

~
—
—
 

(CE) कथाएं अति on second hand machmery without complete details 
tE & ¢ __ ) L 

नि According (0 the scheme subsidy on second hand machiery could 

be lallowed only 1f (1) the origmnal owaer/subsequent owners had not earlier 

recerved subsidy tbereon (i) the effective life of the machinery had not expired 

and (1) lthe machinery was capablel of piaducing satisfactory jjproduction 

results'for-at least! five years:from the date ofi« production fSuch jmachinery 

NS 

« ७८
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was to be valued at the least of the three namely 
s में न हो दजरर जि हा जप, .. [रे गा L3 1 हक £y 

वा ज a{1),the onginal;price, सात depreciation ;1 + | 1, ॥ 
0G0l 2 कदर उ. मे bist oo e T WY I T पृ 

u) the present market value and ~,71~ | ;7 55 1y 

teg () फिट actual pricgpaid at the tyme ofjtransfers ;10 ynma 
i amh यह कह 5 o vulerr o 3 सदा 

bs no ,The valugtionjwas_to be certified by a Chartered, Accouritant 
(रे अप किये पिला vy s उपा हे W मे 1 21 11 1 
1) 111 ही was‘ynoticed, that | subsidy;on , second hand machmery was allowed 
१.. दा | 08525 (aggregate amount of subsidyspaid Rs 0 32 lakh) on the basis 

1 nofy पद price paidy; without ensuring  fulfilment of the above condrtions and 
without obtamning a valuation certificate from the Chartered yAccountants 
In another case involving subsidy of Rs 2 20 lakhs on second” had machs 

Ay nerys only the cerfificate abgut effective Iife was onjrecord o ¢ ;17 
v {dyodfollowsupsiaction 0 1~y L L W o+ हु g कय 
A 100 1 हरी “Where गाता: \went out of production (except. for zperiods not 

exceeding’6é monthy due to reasons beyond-its control) within 5 years from 
the date of commencement of production subsidy paid to the unit was recover 

i8°able . Four * umts'/ which had been paid:subsidy of Rs 1 35 lakhs #(Hissar 2 
“fumts’ Rs"1i21 lakhs™ Blwam 1 umte Rs 0 101 lakhs .Jind-1~unit$IRs 

थीं 0>041akh) had'gone out of lproducflon (January 1976 to“June 1978) within 8. 
+% period oftfive years*91Such units wererrequired to refund the subsidy received 

by them Upto 3l1st December 1978%one unit had refunded thet entiresre 
coverable amount of Rs 0 76 lakh and another had refunded a part amount 

r3,0f Rs 0 01 lakh out of Rs 0 10 lakh recoverable from it ., 5 30 237 
1037 5 yilow 1y 970 w4 4 जरा हे पल : i ह 41 gk 
उप ()3 Incorrect gomputation;of fixed, capital investment, qualifying for subsdy 

¥oeanim 
The department 1 their reply to the questionnaire of the Commuttee 

~aj explamned the positiomsas,under v g न उ.. कि) 73 T 
aa Y~y oy हि ते ण्खिय टेक हे. हू = शाप 

“The claim of; theeiparty,for the grant ए subsidy was scrutinisedyby,the 
District Industries Officer Bhiwani/Directorate of Industries 

' [| 
Thereafter the claim was scrutinised पा the Dlrf'ctoruate of Ind‘}u(s\tn)es 

by 1o rand] considered; by-the StateiLevel Commuttee who 1ecommended the 
grant of subsidy of Rs 1039268/ to the party in 15. meeting held 
on 1911977 

एि उठी 1 s जि  उ टी 1 d oy रे पाए 2 e 
1.+ » कफ value ofyiplant and machinery 1nstalled 857 राशहा by the party was 

v obs 1t कर 51008 421/88p >from ,1 1070 to 28273 and Rs 33 75983/ 
1 1 pgfrom .13 73,onwards The Chartered Accountants had also ver 
पद yn ¢ fled the cost 0 plant and machinery installed by the umt as 
कातिल. ¢Rs 14384 lakhs which included machinery, worth ,Rs 22 96 lakhs 
11D by ४ wpurchased by the party on deferred payment ; ,Tke party was asked 
st ool to furmshia; certificate of therr Bankers ता respect of .the machinery 
दिया. 4 purchased on deferred payment On recerpt of the, Bankers certi 
uhiq जैव 1 geficate, agenda ; note for the, meeting of the State Level Committee 
¢hre s ' waspprepared While preparing the agenda note, the cost of mach- 
-8l 3 1+ * + nery,.purchased on deferred payment_amounting to Rs 2296 lakhs 

was includedi. twice, |, through over sight 1n the total cost of the 
machinery 

जा का Ty oy 1 / ot 0 Ly i 

w1 उन. cAs stated.agamstipara 2 above the excess payment of subsidy was made 
मी बज 1 pwing to the- fact that the cost एव 06 machinery purchased by the 
iR bl 7. के कछ छ पे. दा दिए 34 जे उदों T R
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party on deferred payment was included पा the assets twice through 
an oversight It was' purely clerical erfor which फ्टड 66 tan excess 
payment to the party The matter 1s already under investigation 
with the Vigilance Depttt’ 4o gLt 

Amount of subsidy paid ता excess has not been fefiinded’ by {the party 
mspite of 1ssuing a shAow cause notice They are evadmg re 
icovery of the said amjount~ Of late the apphcamt'unit represented 
for ncludmg the assets which were created by them prior to 

b2 1 71070 The 'party has been told ' categorically /that such fixed * 
2?1+ 4 cdpital nvéstment for the purpose of calculating the quantum of 
b 1 subudy ‘s not admissible according to the 1nstructionst of फिट Govt 
व 4 Iy PN B ] I of India . 1 
. - 1 2. + N ax 1 ] थी 

The applcant'iumt has nét furmshed’any false informatioli _Asissuch 
no action can be imtiated aganst them on this *account ‘“However 

>t w0 38५ statediagainst cparah4 above the party has since 0621: asked)through 
Mo . régistered :nbotlce to refund the excess amount paid to them’’ 

{ Th " T ey 28 L 
~ .¢ . The Committee do not feel satisfied with the reply given by फिट ~Department 
TThe cCommuttee are surprised to note that the State Level Comnutiee while sanc- 

¢ (tiomng”siibsidy पाएं not properly verfy & scrutimse the computation,of the, quali- 
7 + fymg amoant on:nwhich subsidy was calculated which resulted पा. over payment 
+1oftimsubstantial ainount of Rs 3 13 lakhs « _ 1 

r 
mwm o " re [ B लि - ¥ 

- 

-~ b e 

The Commuttee also régret- to observe that'no concrete steps had’been taken 
Syb 7, the Deparfment to recover the overpaid amount even after more than 2 years 
*Special” \steps ‘be taken to effect” 1fs recoverv:expeditiously and the . Colnmittee 
informed 

g9 g का - I ~E BT 

The Commuttee also recommend that the ‘enquiry लाए conductedrby: the 
Vigilance Department be got expedited and its findings reported to the Com- 

~fi)myttee, alongwith ‘action’taken’agamst the 'officials at fault: ' ) 
LU B TR ot 

; (6) (छ. Inadmussible subsidy . 
[ oy 

! In reply to the questionnharre of the Commuttee the Department stated 
as under — , 

हि 

The claim of the party was considered by the State Level Commuttee पा 
its meeting held on 14 15176 who recommended the grant of sub 
sidy of Rs 500 lakhs @ 10% of the capital investment made by 
the umit on land’ bwlding and machinery>of Strips Mills and Oxygen 
Plant Section only The remaining investment on Blooming Mulls 

- was not taken into consideration and:the deCision on the final 
claim of the party was Kept in abevance पा the party obtamed COB 
Licence from the Govt of India for the runming of the Blooming 
Mills In the meanttime the Govt of India relaxed the provision of 
the scheme allowing subsidy @ 10% on the 1 estment made upto 
28273 and @ 15% on the investment made from 1-3 73 onwards 

- subject to a maxwumum of Rs 1500 lakhs irrespective of the date 
of “taking effective steps by the industrial'units 

In view of the above फिट final claim of the party was considered by the 
State Leével Commuttee m 1ts meeting held on~19 1 77 according to 

4 the revised instructions issued by the Govt of India) Hence there 
was no contravention of the mstructions issued by the Govt of India
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In view of the position stated agamnst para 1 above, the question of effect 

, |. ang,aay recovery does not arise 

[N (v r) - - ! 

‘ 'Inlhe‘ claim-of the pa‘rty was considered by the State Level Commutteec 

11 saccording to the instructions of Government of India and!no officer/ वा 

; ,official 15 responsible m this behalf” ¢ ¢ 

] s Ty T 

“Dunng oral examination the departmental representative stated-that'the 

case for payment of subsidy in respect of Blooming section was kept open by पट 

SLC: The ,additional: subsidy 1n respect of that section worked out to 

Rs 413 lakhs When further” questioned the departmental representative 

could not explain satisfactorily the reasons for payment of additional subsidy » 

of पर५ 218, lakhsn respect of other two sections (Strps Section and Oxygen 

Section).;in respect,of jwhich maximum amount of subsidy of Rs' 5 lakhsthad 

already beenr givenn January, 1976 N , . ! 1ol e 

4. i 1 LU 21 ४ दर * - Pt रह 

The deparimental representative promised to senfld‘the whole c¢ase with 

all its details 10 the Government of India लिए seeking clarification as to Whether 

फिट .grant of further subsidy of Rs 6\1\1 ¥1)a”kh)s was in ord\er Y 

It was further stated that a formal reference had been made to the 

Government of India'to confirm thatiin thehareasisubsequently~ broughtrwith 

inthe ambut of the, scheme subsidy was also a'dmlss1blc to the umts on the same 

pattern 25 applicable 'to the™ units loJLcaté)d 11 areas covered by‘the -origmnal 

scheme. jintroduced on' 26871 * पा. oo 
[ I 11 3 1४ ही - 

पति पं I Commuttee’areunhappy to observe thatithe case ofithe party for the pay 

ent’ of'afldmo‘nal“su‘bs:dy was-not properly. considered byithe SL C , m मा its 

pe‘rsp'ecflves‘ before reléasing the subsidy! The Comuuttee are imable to under- 

stan दे? 8510 how the'case of:the umt wasre-opened जा January 1977 when the maxi 
mum! antount”of subsidy had already been paid to this party,in January, 1976 In 

particdlar, 1t 1s not cléar as to why the addrtional subsidy of Rs »-2 18 lakhs was 
sanctioned by the SL C पा respect of Strips and Oxygen Sectiops 

] i 

"I‘he do'mm:ttee )recromnmnd that the whole case be' fully mvestigated and 

riesponSIblflfir' for the payment of m admissible subsidy be fix?ed - 1 
1 

The Comuuttee also be mformed about फिट reply of the Government of India 

reparding- admissibiity of the additional subsidy of Rs 6 31 lakhs and the date 

fromt which the scheme was applicable to)areas to which the scheme was sub- 

séquently extended— हि 
2 

(एप In reply to the questionnaire issued by the Commuttee the Department 

explained 
Wy 

No additional subsidy on the 1005: of Generating set was allowed पा con 
travention of the Govt of India’s 1nstructions In fict” no sub 

13 sidy was paid to the party in March 1975 only therr mttial claim 
1 was 1 considered by the:State Level Committee पा 1ts meeting held on 

»r (111375 Subsequently :however the revised claimnof,the party 
ywas constdered 1n the meeting of the State Level Commuttee held on 

w1 4 27%21976 'and a subsidy on the total assets created: by the party of 
ithe --value. of Rs ¢2 26 lakhs which also included the cost of the Gen 

e erating | set was recommended No separate request for grant 
of subsidyion the cost of Generating set alone was considered at any 
stage 

¢ i 1 111 | के 1 .. 3 

In wview! of the position stated above agamst para.l, the question of any 
recovery on the m admussible subsidy or fixing any respensibility for 

it . u payment:thereof does\not arise s -2 g 

= [}
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During oral examination the depaitmental representative was shown 2 

copy ofimemo No 14380, dated 13 11 1975 from the District Industries Officer 

Hissar to [Drector ,of Industriés Haryana, Chandigarh and'memo No LINS/ 

ES/HSK/EB 2/40868 C  dafed 24'11 75 from the Director of:Industries 

Haryana Chandigarh to the Dustrict Industries officer Hissar which clearly 

established that subsidy to the party had already been sanctioned before the 

purchase, of generating set” ™ - हि 1 0 o il 
o) ) i ) 7 न T4 L!’)‘JIJHHH\UQ; i 

_nThe Committee are coun,‘strzunedJ to obServefJ 'thatl the departmentfhad ot ली 

digclosed all the _facts,im फिला written reply रा ही धर ९ ० पा हॉ 
P, * ला पर i क ६ il o2 rb.irg,r ¢ o 

1, The Commuttee, re’co)mjm}end‘ that an enquiry be | 10. प्िाँ out' whether the- 
subsidy granfed by the Department was ता order keepmg in view the ‘mstructions 
of the Government of India mn tsubhlsrespect ते भाग मील thereof फट mtimated (ए1 

them, ,The excess amount of u आफ र्ण Rs 8,00 aid (0 the pagty-’ be _also 
v बन 1 जे न R R T पी आये 

recpyered @as early,as fpossJlble‘ - :i\.-ll T - एप इतर 3 Ll of (]h व कि 

(ह) Payment of hs‘ub.s'lza’ymonl Second hand m”dchz’nefy”wzthout ‘eomplete details - } 
जीव o Lo हि 1 ! । 14 ot 1. P o1 

it The_departmentiin their wrtten reply stated cas under;i—; 3, 1 ;s 
I तु) 1] 1 मरी ~ 
1 ताल! & पड 11६० एरर्तापुडिरक्ष | umtslmclludmg the ‘cost Of sécofid hand! 

=" wmachinery 'have been considered by'the State Level' Commuttee हा 
accordance with the mstructions of दी efhment 'of India  Howéveér, 

~¢+1 I hecessary -iformaliies are now bemng: , got completed,, from the n 

T U 11 dustrial  units » Action utoreffect recovery, from,the industrial units 
~1,05 ) Ghwill be imtrated 1f theyifail to fulfil the conditions of second | 288 

¢ . +ग्ताटपिफटाए Suitable: mstructions have, been jssued to jthe concerne: 

ul <L officers torensure  that the procedures ता) respecty,of (second, , hand. 
e ¢ 21 rmdchinery 85. laid down in‘the ,manual;s should be keptan view for, 

ensuring.complafice’” 3 मु &% 3 ST ६ उपट L0 हे ow oo 

v~ The Commttee feel concerned, about the manner m which the subsidy 

was thsbursed m these cases without’ determumng the value of ‘thé machmery था 

accordance with the proredure laid down by ‘the Govériment सरिता S 
उप U A PR N कज्दे PR S सर o wel जे o5 o) . 1६ 
“L{ पूफूट Commutteé recomamend :that the valnation ए फिट  machinery be now got 

done जा. फिट prescribed’>manner and other formalities completed without ; further 

delay Subsidy overpaid if any, be recovered from the parties, concerued;and 
ythe Commutfee mformed i 

छा A है 35 है पक R R ऐ उ है छा बला 3६ 1 | (पट | 
हे N Ao 

,z“m ;[‘hjrl“ej‘d'rep!artxnje’n}t"a 1Jn,tlhe1f repllly lslta‘f‘ned as (J’L)un"djerriJ न रद सीन छत 

fi ‘2 'Thel ७858 0 those wnitsswho have rclosed: their sindustriali production 
re DL strenuous efforts are bemng: made to effeet irecovery of »subsidy paid 
vt =ilo¢them '’ alongwith mterest @ 10% 17 According to the {provisions 
a0 Bl [ siofithe agreement deed inithe + event of, default the,arecovery of the 
‘o पाए एप. Jginountvof subsidy ‘can be ueffected Necessary.amendment in the 

2D ol {Land Revenue Act hds rbeen proposed to the (State Government 10 
51 "'enable vrecoveries bemng effected ifrom the defaulter-» Further action 

हु 17 L will be taken as soon as the amendment; 18icarried out’? 16 
52 4० 

The Committee are constramed to observe that there was no further progress 
7 का Ifepard to the recovery of subsidy _which had gone out; of production  ए 
wo 3 सदी घछ् toa oot 10 ही सा L नव sl जे 1 + 12 L1 

The difficuliies पा enforcing the recovery under, the lexistmg; provisions था 
the agreement are not clear
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The 'Committee recommend that effective steps be taken to récover the कि 

remammg amount from the umts concerned as quckly as possible and the Com 7 ! 
mittee mnformed about the progress पा this behati 

- 6l [ 

Pa."a(g:mp;hl 3 2—Industrial Development Colomes 
P 

3 Witha view to promoting small scale industries 1n the State, Industrial 
Development Colomies were set up at Hissar and Gurgaon 1n,Se te‘mb/er (1I965 

] up 

L 

जद या T 

and February 1967 respectively and land (12 26 actes) for P‘Scttmg 
a colony at Kalka was acquired पा March 1963 During 1969 70 to 1976 77 
setting up of 8 more such colontes at Ambala City Ambala Cantt' Jind “Karnal 
Panchkula Rohtak Rai and Sonepat and expansion of 'the éxssting lcolonies 
at Gurgaonand Hissar were taken up The department was ,expected. to 
provide to the enterpreneurs developed plots with facilities of roads dramndge 
water and electricity etc पट expenditure incurred on the 'colonies from 
1969470 to 197677 was Rs 67 63* lakhs , Vv () 

. Out ; of these, three colonies at Ambala Cantt (expenditure Rs 6 44 
lakhs) Jind (expenditure Rs 3 28 Jakhs) and Panchkula (no expenditure on 
Goyernment account), were transferred to the Haryjana State Industrial Dévelo’p( ! 
ment ; Corporation Limited (a , State Government undertaking) 1n'June, 1974% 1 
May 1977 and August 1974 respectively 1 A e e 

L JHJ'UrJ”_,!J 

31 According (0 the,Industries Department (January/July 1978) the total 
areaofrland, acquired and,the total area of land )developc'd " weré about ‘213 
and 152 acres jrespectively QOut ए 61 acres of land ot developed 25 acres 
acquired गए May 1974 at Jind “were transferred (May 1977) to the Corporation’’ 
for.development 200 allotment to industries and 7 acres acquired पा August 
1968 at Rohtak to the Public, Health Department for construction 'of water 
works The extension of the eéxisting colony at Guigdon for’ which 16 63! 
acres of Jand were acquired पा February 1969 at a cost of Rs 4 80 lakhs was 
dropped due to restrictions 1mposed by the Town and Country' ‘Planning 
Department regardmg open space to be left along the roads adjoimng’the 2 
land; The disposal of this land as 8150 the land at Kalka (12 26 déres acqurred’I 
एफ March ,1963 af a cost of Rs 190 lakhs) was reportedly (Noveniber~ 1978) | 
under consideration, of the Trdustries Department ' © '+ */ छा 3111, 

pos विधि o o wme ! [ oo i rdm 7:07 A test check of the accounts बात records ' relating to'two’ cblonted दा" 
Rohtak (expenditure Rs 30 61 lakhs) and Sonepat (expendituré Rs'[ 12%il 
lakhs), disclosed the fbolllo)GWng T ६ १ १११११ ७ 5 

(70) हूद्मूददर्ग 2थृश्टाव्टकाथाए प्श्क्ण' Rohtak 11 2 bao जज दा 1iV0? o 1ठ 

¥ 1n VU A 7 T O LUt 0D by उप 0117 
() Development of Land ' —Land measuring® 63 acres: 2, kanals and 811 

marlas was acquired ता August 1968 ata cost एव Rs 597 lakhs but development 
of ldnd 'laying of roads ‘etc (expenditure Rsn4 46 lakhs) were!.completed 
1n’“A'fi'gustl 1973 हज एज. हि 1 1 ५ iy moe 0 १1 ol मी ; जन Tl दल णिज दे 121 1ury उस जाठ उप ॥ 1 

" ?'ालि “works 1nvolving’ iconstruction ए an nlet «channel (katcha) istorage! 
tanks overhead tanks for distribution of water after purtfication etc सदा] 
completed by the Public Wor“ks Department m April 1977 at a cost, of 
Rs 20 18 lakhs The work एन constructing pucca' mlef charinel (estimated 
cost Rs 1 20 lakhs) for transporting water from Kalanaur minor to storage 
tanks allotted to, a contractor in June 1977, had not been completéd (October 
1978)- w>  ; ~ £ e R पे आए आर ol 1 

7 हि है रह हद o कि जज (TN T T - T 1 0100 

/~_Futther; 132 KV Flghl Tension line “passidg through Uihe लिप vas 
considered a nisk and Rs 1 59 'lakhs were depositediwith the ‘Haryana'Statk
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Electricity Board during 1973 74 f}or snh}lfning 1t:he lme Upto 0००08 1978, 
1 3 H ¥ 1l 24 2८ O न (I} 

hpe had' ‘not been shifted’ 
{hci I TR T 7o 1 जज कह. 1 4 1 

(n) Allotment of plots and setting पक of wdustry ~—The number of ‘plots: n 

allotted and the number of allattees W”ho had छठी up md\ustrnes were as follows — 
A 1 i 1 Vo 

N of plots ca t O Nmpeofpo e एप ,... , ८... ,/। 
i i [ [ 1... 1 2 * 
;@ JlN“umberUotf plots‘alfllottg_d)uptoiMDalich,11497‘8 ; S0 U' 58 

हू ६ 1 1 1 P 
- 

() Num”bcr:of‘allottef:'rs ‘Lwhjo”had (वध possession of glots t e 
4 - [#1 1 

el ;[1uptloiMJarICh’19‘781 (TN 1 रे. T तह A if[” 1}111![6 t 

Y ला, Number of allottees who had set’up industry 1n the colony upto.!: 
। ) P y up 

i March, 1978 ' T g 1 यान व A ST 
[V [ (AU [ R PR TR 1 दा. IR RS 1 b 1 2! 3 J ! 

(v) Number of allottees who had starfed constructibniactivities  + ¢ 1¢t ¢ 

b bl 
~ 

F‘The: departJm{ent “Stated (J पड 1978) that 1t was ‘hopeful’that tHe -posifibn 
7 hj A1 L f i [ Kfic@f 

would 1mprove सा, complefidn of ‘watér supply, an‘angell:r:uantsHS lexpedtedit 

reduction 1n the , price of {plo'ts and proposed shifting of the! branehof Small # 

Industres ' Sérvice Iistitute’ from Bhiwany (0 Rohta‘kb’(whléh'Was tot‘provide 1 

expertise/gudance to small scale industniés umits) * लि तह] ही [1 (e हि 

| 
b ,’Oflf jhe , 58}1\a}\110ttle'csd 3 alloftees कुछ की लि इपाएदाला of ' फंड and3¢among 

them had bfeeleE_\ allowed Tefund *of earnest monéy (Rs 0 05180, even though? 

the same.was 11806 to forferture under, the térms' of (06 allotment ¢ ¢ 707 
ST Y पा T 31 T 2 | Al " 

Tel 3t 
; As on 3Is’t'|1\4)a‘r(ch,’1978 Rs 2 88 lakhs were 'recoverable towards costu 

of land jand development charges from the,’ various' allottees s | 
.- । दर” 7 I दा ता 

मि ) Mamgenance ‘cost of water, supply scheme™ —The expenditure 7 वार 
1444 A [कि 

operation and” mamtenance { f the watiernsupply scheme during 1977 78 was\l 

Rj .0 46, Jakh but the receipts (from 5816 of ‘water were negligtble, only’ioneCt 

Jp.w नि connection )h!alvmg been  giyen * The, Industries Department! statedt: 

(June 1978) that a proposal wasynder consideration for fransferrig the waters 

माई to the local Muntetpal Comriuttee with'a vicw to iitihsing the mstalledu 

capacity, and enabling the, ;department to reduce the burden of capital cost/ 

mamtenance cgst on the, colony ™ 7 | ; थी * जद o 
पा - i 

(v) Other points —(a) Dueto delayin depositmg 1n a court'an amounti 

of RS ~ 597 lakhs decreed as enhanced compensation for.landy acquired ((the | 

amount was deposited on 11th November 1971 mstead of 19th Tuly, 1971) 

interest amounting to;Rs 020 lakh had to 06 paid m Jung, 1972 . 

पिला पुज अजीज पद B i . i ; 1 < 14 हि 

L +(b)r Defectss 10 जींद bed and storage, and sediment tanks  noticed [817 

the time of commusstoning of the water supply scheme were aftér *serying a’ 

notice on the contractor got removed through other agencies ata cost “of 

Rs r0>11 lakh ' Noy recovery:had been effected; from the; contractor, (March, 

1978) Py )rj || ) S LI व 1 टू 1 1 + +. T i जग 

1 | जा व विज लकी मे! C s PO R है 1 C7 1. / 
1 (), Tpdustinal, Develogment Colony ‘Songpat " = [ 7 % 20 

[} (4 11 

न 16 प्रस्कडपायाड" 3,06, acres out of 57 44, 4dres ‘abquired m -1948:49 
वीं. ‘séttng up Work Gentres was = earnfarked m 1968 69 for the ‘/industrial 

colony The work of development of land, laying of roads, etc, was completed: 

atg cost,0fRs;0 12 . Jakh by 19th August 1969 byt water supply and samtary 

arrangements; Were n,ot‘und_.ertJa]ile,‘n , These, works. Were,taflk’en“u‘p = July, 1976 
Ve )
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i 1 जी . FA ] ! L T ) . hut*hadqsnbt bee‘nl cgnuglq.tfldedi (Ockt}jonber 98) करपफल्5& 1 12 Takhs were spent 
»-onthest works uptorMarch 1978 | | 
Lo L कि e छाल ९. 2 4 ( लि L T »1.. Outof thirty plots carved out In the colany two were flallotted to the 

t:.Government Quality Marketing Centre 1971 onc,l to the Public Health 
+»Department m 1973 8 11976 and 19 11,1978 None of the allottees (27) had 

I रह wp any ~industry and only two allgttees had started, ”conslfiuctulon 

N तय दि 3 ३ 

L < 4 ! 1) PO B BN S ' [| 5 
- + v Rupees 0 39 lakh were pending recovery towards the'cost of land and 

!i development , charges from,the allott)ees , 

था a1y gy | 
t 14 Introduction,, | .4 1 

r 

¥ 4 T 1, 1 [हि 1 

o1 [1 11 १ ) 
? 1 |. 9 ot o गे 

' TL R 7] [ 4 1] * f, ] W * he department पा पहला written reply stated as'tiadbe 1" ' 
TR 1. [ 5 . b - 3 i , + - The jrestriction regarding leaviiig’100 meters dpen qp{ac»:;'a‘lon}gL road sides 

1 (National, Highway).became effe¢tivé m October 1970 vide memo 
;v 4, । No 6344 7TDP 70/5738 dated 23 10 70 Thj’e]De'plarlmtmmlent of Town 
9r and Country Planning did not agree to felax the]Lcondmon of 

100 meters,road reservation |, Dl 
हि दर 

1 Thle site wvas[ codnstldeJred as e‘m‘m‘fen!tlly Lsul'[‘a.blell:»e'\'3211use of मी location on 
111 Deltu Jagpur National Highway 1its ‘nearness to existing Industrial 
oif 1 tDevelopment Colony  whére all the jnfrastructural facilities 16 

water ~ sewerage electricity etc  were available The restriction 
of 100 meters road reservation became opérative undér the Punjab 

jo न Scheduled ._Roads and Controlled Areas, Restrictiony unregulated 
«Development Act 1963 The site was selected by thé then Jont 

करे ३ Director Industries पाए the year 1967 85 apparently the officer was,not 
G aware of the capplicability of,Punjab Scheduled Roads and,,Co rolled 
i sy Areas Restriction unregulated Development Act nor ,was ,Iiut{s‘fact 

1y of road reservation brought to his notice - । vt "o pm 
¥ o 4 P Bjobu‘ b 

The Department has constantly been working, on sevier [pugggpioflsail to 
utilise the undeveloped land imtially acquired for industrizl pur 

v “/poses ' The’ land + acqired at *‘Rohtak had tor be-~fransferred 
" * %o the Public Health Department as ther scheme 1to construct 

an industrial Estate was abandoned and 1nstead wwniIndustrial 
- Development, Colony over a ,bigger plot ऐप 63 45 2065 
.t was established Similarly the land at Gurgaon measurng 0 63 

acres was Tinally approved for allotment to a miedium® 50816 ’umt 
but 1t did not mature due to lack of interést on the part'of the “pros 
pective allottee The land at Kalka remamed: undeveloped on 
account of shifting of the location of HM T Ancillary Estate to 

. Panchkdlda Since the undeveloped land ‘at’allthe thred" flEIaces has 
been utlhhrsed being utiised after recovery of full acquisition cost 
alongw”fi nferest from the date of acquistion to” the“date of 
disposal” and unforeseen charges at'the rate of 10% there seems to 

O be no’ fiancial loss to Govt 1f viewed in’the intérest of mndustrial 
[न development . ही. 3 ¢ 4 1] हा 

| 1 
Theland at Kalka was acquired i 1971 for establishrient of an An 

callary Industrial Estate caterng to the needs रण HM.T ; Pimore 
an Public Sector Undertaking Later on, the venie_ of Ancillary 

t Estate was shifted to Panchkula and the Department had 
been ,working,, on several ,proposals wviz, ,its  transfer to 
HAFED and developing mto an industrial Development Colony 

e~ —— —_ का
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, 1 consultation with the Local Industrial Association The prospective 

entrepreneurs are very keen to purchase industrial plot ‘at Kialkal and 1t 

15 hoped that this land will be sold soon However! घाट Town ‘and 

Country Planning Deptt 1s hkely to convey its approval for the 

change उप land use asan Industnal area © As regrard® 16463 acres 

land acquired at Gurgaon, several proposals 1 ६ cdrving 1t 1nto 

smaller plots allotment to medmmtl large scale Industrial units remained 

under actve consideration of the'' Departmentfso * 85 ‘the land 

could been utihzed for the purpose _for which 1t was acquired Its 

Gllotinent was approved पा fayour™ after medum scal® unit but at 

final stage the prospective allottee ’did’fiot come! forward*n! Fidally 

two medmm scale Industrial units showed mterest पा the allotment 

_of this land Now the State Transport Department\‘has‘\ ‘requested 

that 8 part of it be transferred to them fora Bodys Building Project 
i L 1 जय T ड. 9 443. B £ s o ली 

४ It has finally been decided to develop the land at Kalka into an Indus 

~trial Development Colony asit will give' an impetus to 'the! develop 

ar ot b on 

LIS 

Loty 

o 1311 

तज परे 
b 

: 'fq थी ment of Industries m this backward'area Water supply to the site 

1 ’ from'the M 1 water works has been got arranged and the la 
i i fromthe Municipal water works has bee B g y 

out’plan 1s under preparation The cost’ of developed land wil' be 

realised 1n accordance with the approved formula 'As'stated above 

7) ot 4  the state Transport Department has shown keen interest for the land 

। 1,121 1. & Gurgaon for locating 1ts Body Building Project It 15 further 

o intimated that no other piece of land 1s available at Kalka of Gur 

gaon for Industrial purposes and the land will be disposed of without 

। any appreciable loss to the Govt - 
> 

“ ! l‘ The Commuttee घाट unhappy to observe that the development of mndustrial 

colomes has not 'been satisfactory and the land acqured has remamed un- 

developed or unutilised for many years Itis regrettable that 16 63 acres of 

Jand vhlung Rs 480 Jakhs were acqured m February, 1969 for extension of 

the 'existng colony at Gurgaon wrthout taking into account the restrichions 

imposed under the Pumjab Scheduled Roads and controlled Areas Restriction 

Unrregulated Development Act, 1963  Besides, the land acquired at Kalka 

थी ' cost of Rs 190 lakhs had not 50 far been uitlllsed/allotted 1 11 
L | 

8 1 +The Comnuttee would like that immediate and effective steps be taken 

1 ¢ either to develop or to dispose of फिट land at Kalka and Gurgaon and the Commmut- 

[1 11 tee~anformed , 

”J, The Commuitee further desire that responsibihty for acqurmg the addr- 

3 
- 

t 

[ 11 

¥ 

3 ) 
“?1 tional 'land at Gurgaen without due ' thought 'be fixed and suitable action taken 

. aganst the concerned officials’ 2 व (व र, 7 
2 N AR Y) 4 i Vol 

7. 1(u) Allotment of plots and setting up of Industry ] i 
w3 v ] | 
el o l|T}:le‘df:,partment पा their written reply explained as “uuder — 

3 211 1 
10~ jRohtak 5 located on one of (part of National JCap"llttlafll Region) the पा 

I portant National Highways and offers ample scope for setting up of 

T small mdustrial umts It was justified by the ,number of applica 

tions received 1mtally and even in latet years = However delay 

11. providing water due to non availability of construction material 

1 has hampered building activity 
1 - लि n 5ot ~ 1. हू) 

न 
की फट *इकुडिलिता, of allotment)namely through an allotmént’ Commuttee and 

i, - 

& ' approval of 1ts recommendations by the Govt has been a time con 

! ‘suming process An entrepreneur ' cannot afford’ (0 wat for 4 to 

o 1 11... 6 months, just for allotment of a developed piece of land 
हि I 1 हर 1 हद (eI 

ना 

न o 

L
)
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oty Tt 18 fact that the' Deptt could allof only''68 plots out of the ' 205 plots carved out 10०10 C ' Rohtak-but 1t was due to the' fact tHat 'the deve lopment work viz provision of roads sewerage et¢ पा I D C Rohtak ¢ ¥ hucould be ! partially provided by the PW D ' abithorities concerned ' v Asis well" known, Rohtak Town 'and surrounding areas’are chrons cally /short of water resources!and ‘as such 1t took a'long-timie for the Public Health authorities to find out the resources from where the "1 Inwater supply for the colony’ were to 96 arranged ' In view'of these 1 1 facts the water 'supply*scheme could only be completed b‘y ”tih'e’)[’u(ubjhc Wiat ये tHealth authorrties पा 1978 %13+ गन o' 41 ! ) o l‘ld My ६ g M n ‘f} हु 1 | पित्त o0 depd 1 1] कि 1.8 f 

t r«Bven.the entrepreneurs to~whom a"few plots were allotted were' h8sitaht el v totake possessionsof'therr plots 851 they were शरण" पा & position' 19 7 Wi bk undertake’ the sconstruction work ‘of factory'bmldmgs’b‘ecause of non' t e+ ciavallabilitybiof water las' well as “other facilities’ 1n the colony”" Thig 1l hampered the enthusianmi+ of othdr interested entrepreneur to g6 for allotment of plots in this colony The other factors which came दा 141 & the way, of further: allotment of plots as well 85 takmg of) possession w1 n:  Of -allotted plots by, the entrepreneurs were time factor process’in ey completion, of loan,applications for getting loan,on concessionali rate na g ; of mterest and limited) period पा repayment ofrloan -uos रह. मी 1 1, 
हे ना o'y ah o कह खिल (VR 3. 3 4 ) ते जड़ पी लाल Due to shortage of allocation;; of funds for grant »of loansto 3 5 I'units, the entrepreneurs were notm 8 position to 1nvest a subsiontral portion 2०1 24 5 Of their resourges, m mtialstages ,In addition to.this the Igeneral recession in the, Country) 85 a whole was also_counted) towards the slow development of Industries The shortage of cement, bricks * and other building materials was also one of the reasons पा thisires- pect 

हो. 1 e /D यह ८, 1 हा 1 t ey I [ nt । 137 plots;have been allotted until now and 37 persons rhave taken’ ‘Over possession of plots. so far 24 plots of 2 Kanals each’have 7 been reserved for SIS I ( 
कि T G A VA बाज व YR IR 

~Out of 37 allottees who have taken over possession of plots, only four ' have started the industries and two have started construction activity However non availability Jf)f Cement and Bricks 15 standing 1n the way oftothers for taking up construction work Some of the allottees are not taking of construction work because of a high power trans nussion lme runmng accross therr plots Steps have been taken to | get 6 शाट्टा power transmission line shifted over these plouts { L 1 

A period of six months has been fixed for starting construction activity and two years period has been laid down for setting up 1ndustry from the date of allotment This time पाएं has not been observed mn all cases Action aganst the defaulters who have not started } construction or set up therr industries 15 being taken through issue i of notice§ and resumption of plots So far allotment of 7 plots | 

गे 

1, hasbeen cancelled ) , ; N [([J | 
) ’ The Branch of Small Industries Service Institute has not yetL been shifted from Bhiwam to Rohtak i । ) J ;e \ i1 J 1 [ । 

] t [ o :[‘pc' security deposits of 3' ,allottec who पते sirrendered the plots | were | ' refunded being 17 accordance with the terms and ,conditions of allot ment 1 ¢ either चित surrendered the allotment m time or to therr ¢ h refushl t‘c’:L’accept ¢ allotment was convincing Besides 8 allottees 

T 

! 

]
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ol g ए semeptioned, 1n the audit, para 7 allottees havel further surrendered the 

b अरिएए and their, earnest-moneyhas been forferted s पा 12271 9 

Aot हि पाप _ 2317 न यु 'y छा ०४ जे ६ रेत सा 

i है. gum of Rs 517 600 has been recovered towardsicost of land,and deve 
1107 13 Jopment charges _upto 30 11 79 ¢ Penal interest has been worked out 

ot 3 1ot 0 856 pf defaulters; andris; being recovered: accordingly el 

et पाए, गे तक एन 1 o दि ने तह e T 
) e Committeg regret to observe the; ;slow pace: of development of the 

‘AP.flP‘“u.Ef‘ colony at Rohtak, Althongh, the-land for this colony!wassatquired उठ 
ngust, 1968 the waiter works were completed>mm Apnl,»1977 r'ejoalter about 

9 years  Besides, the lugh power transmussion hne passing through the colony 

%:;dt not been shiffed;thongh, Rsicl 59,lakhsowere; deposited,wmith sthe~Haryana 
विद Electricity, Board,m 1973;74 s 5.18 resultyponly 137 plots were! stated to 

aye i{eeUdn,u,l‘lgtted out; of | the total No jof 205 splots agamst which: ofily; 4 entrep 

{fepgser p‘eurslhadmdsfarted {the dustries while 2 others had started construction work 
fecapse of the mordinate;delay,, aumber of allottees had surrendered the plots 

ता s 3 मं जय e करे. किए 2l vaoln 1 सोलह पेग पैर, pinlle 

nowrs.The Committee recommend that immediate'action be taken to get फिर igh 

poviers transmissionslineoshifted so asito: (remove/one’sf the' iy %é" dimefits ता the 

deyelopment;of thercolony ©'The? Commuttee"firther dedire 'Othiaf i’ Future  all 

Ithe pros and cons be donsidered thoronghly by the idepartiijent *Before® acquirmg 
sites for such colomes and immediate steps be taken there after to गर्ल and 

allofuthi plots withinthe Smmmuih possible' tife 187211 To e2=i12 2 413 o1 - 

o o Igunerdyr हि उेस9 ९1 04 पाए 2एप हा व मा - 4 दल न b sl 

1, 4. दाफिट Commuttee शान0 desire that the amount of penal mterest he recove- 

red from the defamtingoplot holdersiind the Comimittee mnférnigd दायरा 
स्व o orso Yo otk 31. cernan T to 1 1qo\§-v‘,sn ol 

Baragraphy 5 4 + Extia‘expenditure ' 1 दा ही जज है 
) 

4 कप response to a tender notice 1ssued by the Controller of  Stores 

(0.0 को पीर firmseroffered (July11976)+to supply” Carbar¥11,85 per’tent ‘adnally 
sprayable (ISI specification 7121-1973)Mat the rates idicated! below 2+ 

L एफ छा o 

Firm Rate per tonnfe 1n packing of 

wol (e 30 Yy के 2. (६. इनरण T —— % s wmo या एएए 

हाफ प्याज जज विज wf | iy 3185 _Lw20kgs _, « 30 ६85 

या 1. हू. ।1 जा ! इश PR S A 

सरउज आह o1 o के दा ot 3~ C(m rupees): 

शा I  ह 1 दि /.. -+ 2 ४ + हा व व 

Gt ही कह सै डर खाती 0 1 [ “r392030 r 

iy o ] ISR TRIT N y कपूर हो . 

B 39,390+ 

(s (@ BV SIS F A 11 ग पर 2 0907 पूरी 

wide LT i धर T हि कवि व. 

हि व संधि पक 7 it 1 44.000 ¢ 

b 1. दर [1 ्र 5 1 ' i Lt 

सवा 1t E ) ‘v 49 000 48 000 47,000 
elatg ¥ ये 1 1 क्र FICL 

The offers were vald upto 6th October 1976 (wlhlch was extended upto 

SiPresmee 9 ० ४० «४ ' ०, पप 
The lowest offer of firm A was not found acceptarble पा the absence of 

ISL certificate and test reports The offer of ffirm B was accepted and 1ts 
* लि 

%ateeptinée was communicated telégraphically to the‘firum by ‘t,elC"O‘S on 
नस {December 1976 ‘The ~firm” B acknowledged ~the acceptance on 4th 

?II?O rémutfed पट tyldepoditi(Rs  3,000) पा form of 
| आग semulled, e erunty " depobit Ry 30 an ¢ form ० 

s 

< 

कि
 

S
y
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Eixed, Deposit ;Receipt ; At the time of signing the agreement firm B pointed 
out; (Apnlicl977) 1 that theprice variation clause: 85 per 1its.offer *had not been 
mcarporated by the COS 1n the agreement _The CO.S however dec 
lined (May 1977) to incorporate the condition (at that stage but promised to 
examne the case of increase पा excise duty/sales tax on merit (The Govern 
ment also expressed (Amgust 1977)uts mability o agree to incorporation of 
price ,variatiop clause but. observed ,that such a conditional ‘offer should not 
have been recommended for acceptance By that time the validity period of 
other offers had already expired ~ 

(PR R - 1 - ने 1 [ - ! जा 1 Yy 

fo 0 लाए कर 
With a view 10 meeting the urgent requirement of the indenting depart 

ment, 1affér, inviting fresh fender enquiries « 88 tonnes 1 of the matenal 1 5 kg 
packing were purchased from Cand E at therrate ए Rs 59 000 per tonne during 
October November, 1977 १ # 1 | जे. उतार व है मा 11) 

i गति v ही] ला ! 1] 0 51317 + क्र गा] i 
10; ही e exltrai_“uexpendltugc,E,whllch, lthe(‘d’epaurtment had to 1001 ; 85 compared 

to gyey, the filgthbc,svtlofi'ero of E of Rs .49‘000£pcr tonne ,made 1n July; 1976 and 
yalid Uptp. 31st December,1976 was Rs 8 21, Jakhs which could have been oy ‘fiz‘ - 
avoided | गा the contract been finalised 1n time Ve s 6 (07 3 

R 2eBtld "0111 115 
८. 11० matter was referred (0 the Government 10 September 1978 ;. Jeply 
डी awaitéd ?}anuary 1979) L | R AR 

) ही ] ] 1 टू oo 1) हज 
324 7 (9. gy foyletie 041 ५. 33111 एवं पाए विए ML 133 

दर जार. डक छि to Jtpc(r uestionnatre 1ssued by the Commuttee,the ' department 
पा, their reply explained as under — 1 जज 1] जा O 

’ éac. £~ | £ v 1 o o usos ey o batetan 
' Zfil‘braslyll‘sls % Wjast one,of the, 42 items लि which tenders, were called 

, by this, Department  The firms ,(A to,E) quoted, their,,rates  These 
, Q'lfi,fl"errs ,were examuned by the Techmcal commuttee , The offers of 

, theytwo firms (A&E) were not 111 accordance,withjspecifications and 
11. + Were एण, 2०36, , The offers of,the, firms, (Byto D) contained 
. , jprice | variation clause, which, ;was against,the ; condition of NIT 
o +Out of these thrée firms the next, hugher, offer of firm (B)_1e M/s 
A L lll\?I)P sticides, India JUda}pur @ Rs 39390 per MT were found as per L 

¢ ¢INIT as tecommended by Techmcal commuttee , The,: casejwas thus 
1 propérly scrutimsed, by, thesTechmeal Commuttee ,, 85 well,as by this 
एप (Since the rates of this,firm were 85 per NIT specifications, 1t 

T, Was h,copsxddered(fitz to recommend, the, rates, of this firm just to avail 
of the opportumty, because the firm could back,out at‘any time m 
case the offer 1nsisted to withdraw the price vanation jclause which 

. -was mcorporated भा their offer and there ,was no other al tlhernatwe { 
but to 1ssue "06 rate contract mjthelr favour, after deletmg the price 
vanation dcl,a|ulsle ' o 

11 

i 

1 R 1] r b { 1 

1) Ténders 10 ‘arfange the’rate conht‘rfibtn“f[o'rr\the supp"li/ r'of c{raeplolus items ] 
" of’ Pesticides 'and Insecticdes’' of 42 "tems including * the Carbaryl ' 

" 1 85% Swere 1nvitéd through press-advertisétiient'and an response thereto 
40 ‘parties had quoted their rafeS  'The date of ‘recerpt +of the ten 

ers was' 7776 Bemlg’ a lengthy’ dase the com”p[agl’atxv'e statement 
' - of rates Wis 'prepared and all पाल tenders ‘were' exathmed by the 

* Techméal' copmtiee on 27 7 1976,'8°9°1976, 149 1976 परत 219 1976 

[ 

Vg 

[ [ 

fl. ! r h A\ } 

v b cTi\‘e’ p‘xammalklon ; of the test trepr’qor{t“bii the 'I‘e'cuhnilcaql ‘commuttee was , 
६ 1. 1 completed on 21’1076 before Jprioqccssmg' (9६ case ,, प़िरधिटा There 1 

k) 

वा Ul ¥THe rate was subject (0 increase onm actual baSis 1 the evefit 'of 1n 
tcrease unthe price oftechnical material or rise पा freight or imposition of [ 
additional excise duty/customs duty or'devaluation of currency ' ... ! 

जा 
- 2 

o व
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LAfter the case was sent to Govt vide this office’'U O NO 247, dated! 
fiosv W7 121976 after scrutiusing ‘properly allvoffers’ and {\reports+i of the 

;. JuTechnical Commuttee 83 'the State Govt 1 was'the’ corpetent authority 
ol 1 10 finahze. the rate contract * Prior to thiswall the firmis were asked 

ti « Jto extend the vahdity 'of their offers 1 upto 31 12 1976: The vState 
fu 1t Govt conveyed ther sanction ‘vife U O NO + 17866 IB II 76,1 dated 
s 1L 31121976 and thesacceptance सी rates wassssued énithe same dayi 
"¢ w 16 on 31121976 to the firms ‘. b ही IR ]uu 

- . ¢ gy 

fu)"In the NIT the following rondition al’aohut price variation clauise 
was mentioned 

11 11513 व विज 1o पध, 11 1 11 उप ऊही। सा 1 
17 8 Tenderers should avold-price vartatton  एवपड्ट in पिला offer fallmg 
oianly उ which therr offer shalf bewrejected ®bu ) noit b rasi 1 

In view of the above condition of NIT, it was miot advidable ठं incorpd- 
ate the said condition of price variation 1n the agreement of the 

h ¢+ contract! There mught''be upword! trend.in the price' 'of the Technt 
Lt v\Yeal Raw! Materral but the'financial effect ’or the' Price | on accdunt 
W @& - of vamation'1f any, could not 06 calclilated as there 1s rio such  con 

dition or stipulation 106 Stores!!Purchiase Rilles tc’ adcept*'the price 

| vna[rlatl_{onnwcl‘_‘ause_” IS LY अल VR A 8 IS LA I 
M- 1v) " The ratés ही 12 Partiéé fof raté contract were, accepted & they were 

requested to deposit the earnest money/security and to Complete 
crrtain other formaliies viz to supply the copy of vald ISI Licence 

0 wdand sigming ‘of Schedule Betc' for पे e' fulfilment of the conditions 
of the contract before 1ssumg “of the' detailed 'rhté contract | Thd 
detailed rate contract could_not be 1ssued unless these formalities 

Yuls twerelfirst completed *by’'thé ndvidual’ firm  “No dotibt’ the firm 
। 1 (B) sent:securty’ deposit 'vide therr letter'dated "4%1 1977, which was 
15t recerved हा this office on'0 111977 but ‘the other recommended firms 

Phr दा comgtlefedfforma.htxes’“ only' upto 28 2 1977/ 'Thé detarled 'rate con- 
Lonu 30५ tract! was'thusfissued'on 8 3 77 [fo all tl}e firms including the firm 

} 1A % B UiUnder ~the'terms of ¢ the contract ! । the''firms’ were required to 
«/ tsend the agreements of the contract duly filled पा, and signed within 

Py i * Laspeniod of ten! daysV The firm (B) q’scn”tjth'e' agreement forms vide 
cusli t ithere letter dated 16 3°1977 recetved'in t E]s office on 28'3 1977 after 

1. 7० ncorporating' price variation - clause ता the‘rdte‘contract  'The agree- 
71... 111 जहा Was executed on behalf of'the Governor ‘of Haryana after dele 
b 1 ot tmg:fthe prlxce'“vamatlon”clause which! was 'contrary to the condition 
1 .mi No '8 of the NIT dsdetailed” in para () 2bove " 'One 'set’ of agree 
T “पाठ was returned प0' firm’(B)’lInown 441977 lE लि पी ! J“”’ =7 
Jg’ U 1 () 'THe ' Thdehting हक placed J'aidn“)}ndre[n)dt) ],Joflv Urb[a.ryl‘_ 85% with 

। SV the'fird (B) approved ' ही the rate contract forsupply of 100M T 
but the firm had shown their ability to arrange the material on 
the plea that the condtions of rate, contract, had not; been finalised 

"“’l‘ ;)” Thereafter keeping' पी view, the irgency of spraying woik in the fnonth 
1 (117 ी of August ’ thc“Indegljtlng )depa.rtmendg placed, an adhoc L11:L"denl: for 
@136 <106 S3IM T, of urgent requiremnents Vld? therr letter dated 20 7 1977 

। न. नर gldedited to arrange’, the supply before 15 8 19%7 becauisc,the matenal 
M wadrequired for' Third, dertal spray- on,cotton crops _1p, the State 

) “1. बल (200 any डा, ए08०0०:000 s ,indent (was indepen 
J ~detitly E’e\xammed, tenders, l\callr:\,d scritimsed, by, the Technical com 

L ‘1~ Wiittee ‘& finally therr  rates' were  approved by the SPC (Higher) 
sl 9८ लि पाई ‘orders Weré plackd with‘the firm = -~ v 

" पाठ) As explamed above,, efforts (had beenimade to avarlr of the lowest 
} सेठ nouedechnical jvalid; offer, of (firm  (B) approved onithe rate. confract but 

the said, firm;bad not; agreed to ,delete. the price varationoiclause 
ना 

! 
-~ T 

e i T



1% 
v o, from the,rate contract with the result that this office had F fdea.i'rat‘.lgflé 

lide कि Department, tHus the 1055 asseséed by the aud:t 15 only hypo’ihetn" lg However the position regarding recommendations of acceptinte Hf’ .+ offer, with price variation clause of firm (B) 1n the rate contract was explained by this department to the State Governmient 'and Govt Vide theit UO NO 646/SIB II 77 dated 24 11 1977 held Skni T'1" o 1 Didwan, sEX Assistant Stores Purchase Officer (now ret+1red, and ex ¢ ¢+ Jiréd) responsible and the aétion was dropped As such  dd'action r ', 15 possible at this stage । ! । 
।.. 2? Commttee are constramed to observe that there “was 1mordimate delay mithe finihzation of tenders so much so that acceptance of ;rates was convéyed 10 the; firm on the last day of the extended vahdity period Even then the matter regardrg ,the price vanation clause ,was, not settled before band पका led to mevitable compheations at g fater stage and the material had to be purchased from firm ‘C and ‘E दा much, tugher rates, द/ (1 ( In this connection, the Commuttee would hke toinvite attention to their tecomnmendations 1n para 11 of thexr Tenth Report and para 9 of thewr: Fifteenth Report Wherein the necessity of ehmmating procedural delays m the finalisa tion/acceptance of tenders was stressed The Comnuttee reiterate पिला recom mentations ~and urge that tengible steps be taken to streamhne the existing prfl“ocedur“es to avold similar mstance and losses to pabhe exchequer 1n future [ 

7 
N U 

12 T T Parggraph 7 3 nlisation certificates 1; , जिन नही. 5 प्रकट financial rules 10 the Government  require / that certificates of the grants thaving been utiised'by the grantees :for the purposes; for which these were paidito them shouldibe sent:) by the departmental, officers to the Accountant General within 18 months from the date of payment of the grants 1 T Out of R¥' ™6"60 crokes (7859 cases) paid as grants during939 60 

) 

¢ 

o, The,department wse break up of ,awaited, fl“t‘!'sfi,,u,oln gettificates 1g ! 
11 रे 14 at Wt वर. दि हज ol पे i+t Department .1t s जरा हज . i+ Awaited utilisation cernfica____\;gs il ही TR S का प्रा 1) नो by I « tNumber: . Amount (in,,1 

0121 *1181015:0670फ़्टड) 1  Aguculture ! 
70 11 31 91 2ul evelopment'andPanchayat’ <1 1 135 . 1) 16,129 10+ oq 19 54 77 । 3 duc'ation—“ 1 सी N TS VW है जन अत ot Lyt का Y @) Edueation उस पर 11 वि जय TR 1) R TR 16.55, | (b) NS S Education 
2 4,19, 4 Medical and Health— 88 1,72 30 | (b) Health, 
4 17 10 5 Technical education 

14 57 28 ) 6 Ammal husbandry 
571 80 80 , 7 Urban development 
13 34 97 8 Local Government 
34 37 16 9 Social Welfare 

164 3520 | 10 Industries 
24 17 80 \ 11  Political 
10 12 02 | 12 Sports 
24 519 { 13 General Administration 
2 515 14  Other Departments / 17 7 83 Total N 7 287 3190 22 '\ 
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| 1 
नि प् 

Tn'the जि ट्दीफीटडराहर,' 1115. पी दी dssiple 'to vienyltto what 

extent (the reciplents 1)ad‘ spént_the' grants for the ‘purpose “or purposes for 

whieh they had been given 7 ‘ 
दर 7 & ot ' i 1 - 1 

| हि Jn reply toa q‘u_;es"tlou' the'ldcpartm'ent stated पा their Wotten' reply as 
™ ) 

L 

hnder“‘—— Yo ¢ | Ll I पं 31 

™ 
[ 

1, 9४ of 24 एपाछंपए स्वर अम्िणोण 8. (0 Rs 18 38 Tacs (and not 

M Rs 117 80 lacs’ “Bs‘per defails”'shown 1n the attached ‘statement) 8 

Certificates amounting_to_Rs 3 46 a¥s have since’ been sent to 

s iy Audit है Certificates for कि डा? 082 lakh have been sent to Govt - 

O for ‘onward L transnussion to sAccountant! General i Five certificatesis 

. ' dforRs 9 77 lacs are yets (0 be sent U The' position of remaming three> 

+ 6 1 certificates of the value of Rs:2 33 lacs 18 85 under —- ५ i 

1 दर. 1 11 न. i जा. TR 4 /«. O S 7 
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+ANNEXURE 

Statement showing the ontstanding recommendations/observations of the 
Public Accounts Committee of the composite Punjab Vidhan Sabha/Haryana 
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